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No. 30—HLA of 2013/77.—The Harvana Legislative Assembly (Salary,
Allowances and Pension of Members) Amendment Bill, 2013.1s hereby published

for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :(—

Bill No. 30—HLA of 2013

THE HARYANA LEGISLATIVE ASSEMBLY (SALARY,
ALLOWANCES AND PENSION OF MEMRERS)
AMENDMENT BILL, 2013

A
BiLL

SJurther to amend the Harvana Legislative Assembly (Salary, Allowances and

Pension af Members) Act, 1975

Be it enacted by the Legislature of the State f Haryana in the Sixty-fourth
Year of the Repubiic of India as foll: s —~

1. This Act may be called the Haryanu Legislative Assembly (Salaiy. Short titie
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Allowances and Pension of Members) Amendment Act, 2013,

2. Insection 2A of the Haryana Legislative Assembly (Salary, Allowances
and Pension of Members} Act, 1975 {hereinafter called the principal Act), for the
words “twenty thousand rupees”. words “thirty thousand rupees” shall be
substituted.

3. In section 3A of the principal Act, for the words “twenty thousand
rupees’, words “‘thirty thousand rupees” shall be substituted.

4. lnsection 3C of the principal Act, for the words “'five thousand rupees™,
words “ten thousand rupees” shall be substituted.

5. Insub-section (1) of section 4 of the principal Act, for the words “forty
thousand rupees”, words “fifty thousand rupees” shall be substituted.

6. Insub-section (3)of section 6 of the principal Act, for the words “rupees
ten thousand”, words “fifteen thousand rupees” shail be substituted.
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STATEMENT OF OBJECTS AND REASONS

Al present MLAs are being paid Salary @Rs. 20,000/~ pcr month,
Constituency Allowance @Rs. 20.000/- per month, Office Allowance
@Rs. 5.000/- per month and Telephone Allowance @Rs. £0,000/- per month and
Salary of Leader of Opposition @Rs. 40,000/- per month under the provisions of
the Haryana Legislative Assembly (Salary, Allowances and Pension of Members)
Act, 1975,

Keeping in view the rise in the cost of living, the Government has decided
to increase the Salary of Members of Legislative Members from Rs. 20.000/- per
month to Rs. 30,000/~ per month, Constituency Allowance frem Rs. 20,000/- per
menth to Rs. 30,0007+ per month. Office Allowance from Rs. 5.000/- per month to
Rs. 10.000/- per month and telephone allowance from Rs. 10,000/- o
Rs. 15.000/- per month and salary of the Leader of Oppuosition from Rs. 40,000/
per month to Rs. 50.000/- per month.

RANDEEP SINGH SURJEWALA,
Parliamentary Affairs Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3} of Article 207 of the
Constitution of India, recommended 1o the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh : SUMIT KUMAR,
The 10th September, 2013, Secretary.
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FINANCIAL MEMORANDUM

The proposed increase in Salary, Constituency Atlowance, Office
Allowance and Telephone Allowance uf Members of Legislative Assembly and
Salary of the Leader ot Opposition will entail an extra expenditure of
approximately Rs. 2.80.20,000/- {Rs. two crore eighty lacs twenty thousand only)
per year trom the State txchequer.
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